Niame of Officer (it Full)- CHANDRA KUMAR KASHYAP
Drate of Birth: - 04-08-1975

Prosent post held:- V® CIVIL JUDGE (L.ASS I & SPECIAL RAILWAY MAGEISTRATE BILASPUR (€.G.)

property Is skuated Housing and ather

Bulidings

y— held and his / her

B IMMOVABLE PROPERTY
Name of District Sub- 1. Name and detall of property If nat Is own name , How acquired? Whether by
Division Taluka and 2 State in whose name
village in which

relationship to the
Govt, Servant . name with detals of the
persons from whom acquired

2

3

4

MOVABLE PROPERTY (Valued Above 25,000/ of Rs.)

—

Name of Articles ‘
1. CAR - SANTRO CG-07M1166 MODEL 2006 OWN NAME PURCHASE BY SBICAR LOAN
2. HERO HONDA CG-08-E-2991 MODEL 2002 OWN NAME : ‘
SPLENDRE ‘ ’ _
Jewelry (Lump Sum)
Jewelry (Worth Rs.) 2,00,000/-
SHARES/DEBENTURES
Name of tasuing Company Nes. of Shares
1 ‘ 2




LIFE INSURANCE POLICY & OTHERS

Name of rainoiu Amount
1 2
1) LIC MONEY BACK 33048.00/- 5,00,000.00
MATURITY DATE- 17-06-2026 YEARLY PREMIUM
2} JEEVAN NISHCHAI 10,000.00
[ MATURITY DATE- 06-03-2020
._ BANK DEPOSITS/SECURITIES & INVESTMENTS
u o ~ Name of Bank City Amount
1') Fixed Deposits SBI . RAINANDGAON 50,000/- MATURITY DATE 29.12.12
SBI DURG 1,00,000/- MATURITY DATE 14.09.12
2)) Savings Bank A/C SBI OWN NAME RAINANDGAON 2032/-
SBI OWN NAME DURG 38,189.75/-
SBI(JOINT A/C) DURG 1,13,980.00/-
SMT URMILAKASHYAP &
‘ CK. KASHYAP
3) PPF SBI DURG 37,414.00/-
4) GPF/ICPF NOT AVAILABLE
5SS BT _ NIL
6)) SIP L018 SBi MEGNUM RAINANDGAON 1000.00 per month
TAXGAIN SCHEME
DIVIDEND (2008)
UTI- DI VIDEND YIELD RAINANDGAON 1000.00 per month
FUND GROWTH OPTION MATURITY DATE- 25-11-16
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7) Others ULIP UTT _ RAINANDGAON 10,000 PER YEAR
: : _ ,1 MATURITY DATE- 03-02-25
ULIP SBI LIFE SMART DURG 50,000 PER YEAR (For 5 Year's)
IFCI - LONG TERM RAINANDGAON 20,000/-
INFRASTRUCTURE
BONDS 4
. |MF-1159D SBITAX SBI DURG 5000/-
ADVANTAGE FUND
SERIES I-DIVIDEND
3 (31-03-2008)
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1-  Incase where it is not possible to assess the value accurstely the approximate vaiue in relation to presént condition may be indicated
Niote: - The expected declaration of assets is subject to Provisions of C.G Services (Conduct) Rules 1965
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